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TELECOM REGULATORY AUTHORITY OF INDIA.
NOTIFICATION
New De!hl the 13th J anuary, 2012

’I‘ELECOM CONSUMERS COMPLAINT
- REPRESSAL

(AMENDMEN’I") REGULATIONS, 2012 (30F2012)

No. 305-20/2009-Qo8.—In exercise of the powers
conferred upon it under Section 36, read with sub-clauses
(i) and (v) of clause (b) of sub-sectron (1) of Section 11 of
the Telecom Regulatory Authority of India Act, 1997
(24 of 1997), the Telecom Regulatory Authonty of India
hereby makes the follewing rcgulations 1o amend the
Telecom Consumers Complaint Redressal Regulations, 2012
(1 of 2012), namely —

L (1) These regulations may be cailed the

Telecom Consumers Complaint Redressal

(Amendment) Regulations, 2012.

@ They shafl come nto force with effect from
- the date oftheir pubhcatmn in the Oﬁi{:}al
Gazette.

2 In Chapter V ofthe Telecom Consumers Complamt-

Redressal Regulations, 2012 (hereinafter referred as

- principal regulations), in the heading, for the words
" "CITIZEN'S CHARTER" the words "TELECOM

CONSUMERS CHARTER" shall be substituted.

3, Inregulation 17 of the principal regulations, in the
heading, all sub-regulations and the proviso, for the words

"Citizen's Charter" the words "Telecom Consumers .

Chartcr“ shall be substituted.

N. PARAMESWARAN, Secy. -m—Charge ‘

[ADVTIY4/142/IVExty]

Note 1.—The principal regulations were published in the
' Gazeltc of India, Extraordinary, Part TH, Section 4

dated the 5th January, 2012 vide notification -

number No.-305-20/2009-QOS, dated the

5th January 2012. ‘

.Nﬂte 2.—The Explanatory Memorandum explains the

objects and reasons of the [elecom Consumers
Complaint Rcdressal (Amendment) Regulations,
2012:

EXPLAN ATORY MEMORANDUM

1. The Telecom Regulatory Authonty of India issued
the Telecom Consumers Complaint Redressal Regulations,
2012 (1 of 2012) on 5th January, 2012 to improve the
effectiveness of complaints redressal for the telecom
consumer by the service provider. In Chapter-V of these
regulations, provisions have been made for pyblication of

-a Citizen's Charter by the service providers within sixty

days of coming into force of these regulations, containing
certain information. '

2. The provisions of these regulations are applicable
specifically to telecom consumers. So the Authority has
decided to rename the "Citizen's Charter" as "Telecom
Consumers Charter". Accordingly, the term "Citizen's
Charter", wherever appearing in Chapter- V of the Telecom
Consumers Complaint Redressal Regulations, 2012 has -
been replaced by the term "Telecom Consumers Charter"
through the Telecom Consumers Complaint Redressal

7 (Amendment) Regulatlons 2012.
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